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-|Name of Corporate Person MANPASAND MARKETING PVT. LTD.

R 221 LIC HOUSING FINANCE LTD. [

1
North Central Region: 1st Floor, Jesvan Bhawan-l, Notice
M‘QQ ti 43' Nawal Kishore Road, Hazratgan}. Luckrioi-228001 g E:Enim?r::tl?hoémpr:‘:m Ly :g:lgtf:?:f Companies, Delhi
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Authorized Om%r E:c.ement.QLSecurny_!ntereetactzuﬂz. (SARFAESIAct) .| Corporate Idantity number / imited liabifty | U51900DL2005PTC363054
Notice und®’ Secyr ~IC Housing Finance Area Office, Agra have Issued Demand Idenlly number of Corporala Parsan )
and Enfof"’l?:ﬁ"! Qf"'*-13(2‘) of Secunitisation and Reconstruction of Financlal Assets 5| Addrass of the registered Offica and- | 304, 3rd Floor, Bhanot Comer, Pamposh Enclave,
contents ¢ e Sam Security Interest Act, 2002 through Reglstered/Speed post. The [ . Princlpal affice (I any) of Carpotale Person | Greater Kailashe, New Delhi-110048 India
aind &mQUnB are Interalia the defaults committed by you in the payment of .| Liquldation commencement date of 03,01.2023

Carporale Pergon
Nama, address, email address, lalephone | Name: Parveen Kaushik

number and the registration number of | Address: H. No. 175, Ground Floor, Pocket-22,

the Liquidator Sactor-24, Rohini, New Delhi-110085

Email: praveen.liquidatormanpasand@gmail.com
.| Mob. No.: 9811717900

Reg. No.: [BBUIPA-001/1P-P-02092/2020-2021/13265
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8s ncluding principal Interest and other charges etc. The
%Mﬁoned here-In-below :

Aaam} All that part and parcel of Equitable Rs. 8. I_.ast dale fnrsluhmissinn of claims 02.02.2023 e
8, Awas - :Drmaged of Residential Flat no. B-2, First 27,95,081.47 . Notica I3 herebygiven that the Manpasand Marketing Pyt Ltd. has commenced voluntary liquidation on
; ' Agra Va3 Fioor, Plot no. 1,2,3,4, Situated at Khasra no. + Intt. & other, 03.01.2023. : :
262007, ' oo 1823 Arat Place Hukmi Ram Nagar, Mauza| & | expenses The slakeholders of Manpasand Marketing Pvt. Ltd, are hereby cafled upon to submit a proof of their
adal | Bodla, Tehsil & Distt. Agrs, Area: 111.48 Sq| & claims, an or before 02.02.2023, lo theliquidator at the address mentioned against tem 7.
Rl/o:- 3|Mtr, in the name of Mr. Sanjay Agarwal Slo The financial creditors shall submit thelr proof of ciaims by electronic means only. Allother stakeholders
Mr. Prem Chandra Agarwal, Boundarles— maysubmilthe proofof claimsin person, by postor by electronic means.
East- Other's Property, West- Open to Sky, Submisslon of false or misleading proofs of cfaim shallattract penalties Sd/-
North- Exit & Staircase, South- Flat no. B-3 ; Parveon Kaushilc
Boer : Date: 03012023 ° : Liquidator, Manpasand Marketing Pvt. Ltd. |/
2 M R“;g :'1; that part and parcel of Equitable| o Rs. \Place: Delhi ; Reg. No.: IBBI/IPA-001/1P-P-02092/2020-2021/1 3/26)5'
ey rngaged Build on Ek Kita House no.| & |19,30,613.59
Kum“?&'g_\f 47/2025/62 Part of House No-62, and Private | & * A .
.: - Lal Goyal, No. 62-B Situated at Bake Sulahkul Nagar, b 14’43'_7“'9?
Maruti . Gadi g;;’ Hanuman Nagar, Mauza Bodla Tehsil & | o 337 4,380 56
-28 Shahgany, Agra, Area:-58.55 Sq Mtr, in the name +Intt. & oft
2002, 4. Mr. Nitin|of Mrs. Seema Goyal Wio Mr. Raleow K oo A _ PHOENIX ARC PRIVATE LIMITED
tor) Sio mr, Keshav|Goyal, Boundaries— East- 4 e i Phosnbaft CIN: UB7190MH2007PTC168303
» Rig H , ast- Property of e ™ Regd. Office: 5" Floar, Dani Corporate Park,158, CST Road, Kalina,

- No. 47/202¢,
Kiraoj AL2th Ka_Bagh,
I Agra, U.p- 252010

No.-110
047 300008019/

Harbhajan Kaur, West- Remaining Part of] By Santacruz (E), Mumbal 400008, Tel: 022-68492450, Fax: 022-6741231
Mamta Rani Goyal, North- Rasta 30 faet Email: info@phoenixarc.co.in Website: www.phoenixarc.co.in
Wide, South- Part of Plot no. 62 Private No, TAKE OVER OF POSSESSION NOTICE ,

62A Whereas the Autharised Officer of Hero Fincorp Limited (hereinafter referred as "Hero
Fincorp™) under the provisions of the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 (said Act) and in exercise of

Jhab by I';,,{B R!"“’,"’” Slo[All that part and parcel of Equitable R pawers conferred under Section 13(12) ofthe said Actread with Rule 3 of the Security
ond f o: Ellora Mnrtgaged Build on Plot no. 235A Ellora S |14,14,683.44 nterest (Enforcement) Rules, 2002 2salr.| Rules) issued Demand Motices to the
- 235A, Elora Residency Eliora Enclave Mauza Jaganpur| & |+ Intt. & other . | Borrower/Guarantors details of which are mentioned in the table below. Whereas, as
Dayal Bagh, Agra- U.P.|Mustkil Ward. Hari d ganpur, 2 the respective Borrower/Guarantors having failed lo repay the outstanding amount,
' 2 Mr. Satend K -F. | Mustiil , Hariparwat T.BhSI|&DFS‘tt-AgrE, - expenses the Authorised Officer of Hero Fincorp took possession of the underlying secured
o Slo M ndra Kumar |U.P, Area: 104.04 Sq Mtr, in the name of Mr.| ' w0 . asset (described h_efelnbE'-'lO\'-? on 20.09.2019 in exercise of the powers conferred on
J Ir, .Ka" Charan,Rfo: | Vinod Kumar S/o Late Mr, Jhabbulal Azad N him/her under Section 13(4) of the said Act read with the said Rules. )
Safsangi Paradise, Ellora [Boundaries— East- House no. 218 & 219' i Whereas subsequentiy, Hero Fincorp has vide Assignment Agreement dated 30.12.2021
Bagh, Agra, U.P-282005 - H 5 i assigned all its rights, itle, interest and benefits in respect of the debts due and
_“03. ,59 e West- Houss no. 238, North- Balkani & Open : pagab!e by Borrower/Guarantors arising out of the facilities advanced by Hero Fincorp
; 00005976 Sky, South- Flat no. 235B Third Floar Stalr, Lci: “ grr?wer alnnlg wnh_rlha underlying securities to Phoenix ARC Private Limited,
mingh (Borrower) S/o [All that part and parcel of Equitable| o Rs. of theg _hr::fjaerr': %f“’s"’.?cu?h';"ﬁ'é&'&'éf’?’é’é‘rgfé‘f l ﬁ: zuzzeﬁ: é'?'?ﬁ?!i?:f”éé?%ﬁ%l‘fi‘
har Singh, 2. Mr. Tara Singh |Mortgaged Build on Old Khasra No. 156A, g 13,56,226.46 Phqlencrlx now stands s’gbrugaled in the place of Hero Fincorp and Phoenix shall be
ower) 5/0 Mr. Rajbir Singh, | 1568 & New Khasra no. 215, 219, Plotno. 05| & |+ Intt. & other entitled to instilute/continue all and any proceedings against the Borrower/ Guarantars
- t X i and to enforce the rights and benefils under the financial documents including the
Kastori Vihar Colony H. No. [Village- Sharda Vihar, Mauza Baruli Ashir] 2 expenses enforcement of guarantee and security interest executed and created bg the
shabad Road, Agra, U.P- Tehsil & District, Agra, U.P. Area: 99.01 Sq ﬂ ﬁgrrsc:%e‘&g%a;:‘r;g{s{gmg{?gfi-rsse E?rc:}r:_e ﬁnﬂfl1;;_?lfagili|l_:esaivailed by them. In view of
Mtr, in the name of Mr. Rajbir Singh S/o Mr. oftho undaring sec o - hoenix i3s laken over the possession
g ! : A derlying secured asset (described herein below) fr ]
02190 Gajadhar Singh & Mr. Tara Singh S/o Mr. of Hero Fincarp on “AS 1S WHERE IS & WHATEVER TH&)REEISEQ%D.GHSN i
No.-1103000 Rejbir Singh. Boundaries— East- Piot no. 6 Borower/ Guarantor!
West- Plot no. 4, North- Property of Rajendra _ Mortgagors Names i [ L
Prasad, South- Rasta 20 Foot. Borrower Rs.2,08,71,174/- (Ry ) -
- €A 1, pees Two Crore Eight 2
e M/s. Loom and Craft | Lakhs Seventy One Thousand On = 9122022
.01.2023 Authorised Officer Mr. Mohd, Rauf and Sevent_y Four Only} b Qne E;::Sr:g
—r— Mrs. Saba Rauf mentioned in the notice along with costs
A e e e e
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« All Advertisement Booking T
House no. 350/59A, Nanda Khera, Ward Labour Calony, Lucknow

The Borrower/ Guarantors' attention is invited tg provisions of sub-section (8) of

section 13 of the said Act, in respect of ti i
ca]l < 0 1 20-66 5 1 2 1 4 ' property/secured asset, pect of tme available, to redeem the mortgaged
] . ’ Date :29.12.2022 Sd/

Place: Lucknow Phoenix ARC Private Limited (Trustee of Pmeﬁumunsed Officer

nix Trust FY 22-21)
® ~ New Delhi O
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